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12, Rarnateka
13, Kerala

14, Madhya Pradesh
15. Maharashira
16, Goa .
17. Dadra & Nagar Haveli
18, Mizoram |, -
tg. Manipur |
2&. Meghalaya
2%, Nagaland .
22, Orisa
24, Pondicherry
24. Punjab
a5, Rajasthan |
26, Tamil Nadn
27. Tripura
28, Uttar Pradesh
g, West Bengal
ToraL

Nationalisation of Sen-Raleigh Group
of Industries

611. SHRI SANGDOPAL LEPCHA:
Will the Minister of INDUSTRY be
pleased to state what steps Government
have so far taken for nationalisation of
Sen-Raleigh Group of industries to bring
the industries under integrated
administration?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANIJIT CHANANA): M|s. Sen-
Raleigh Limited and its ancillary
companies are presently under the
management of the Central Government
under the provisions of Section 18AA of
Industries (Development of Regulation)
Act, 1951. Proposals to determine the
future status
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of these units are under the active
consideration of the Government,

Ban on multinational companies tc
produce consumer goods

612. PROF. RAMLAL PARIKH
Will the Minister of INDUSTRY be
pleased to state:

(b) whether Government propose to
ban multinational companies' to produce
essential consumer goods in India, in
order to protect indigenous" and small
industries in the cwmtry; and

(c) if so) what are the articles which
are being considered for exclusive
production in India?



